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PETI TI ONER
SPECI AL LAND ACQUI SI TI ON OFFI CER & ORS

Vs.

RESPONDENT:
MALLANAGOUDA RAYANAGOUDA PATIL & ORS

DATE OF JUDGVENTO03/ 08/ 1995

BENCH

RAMASWAMY, K

BENCH

RAMASWAMY, K

PARI POORNAN, K. S. (J)

Cl TATI ON
1995 SCC. (5) 544 1995 SCALE (4)855

ACT:

HEADNOTE:

JUDGVENT:
ORDER

Leave granted.

The High Court of Karnataka in -the _inpugned order
reversed the award and decree of the Reference Court and
nodified the sane to the extent that the claimants will be
entitled to conpensation @ Rs.-9, 160/- per acre for the
irrigated land and Rs. 8,680/- per acre for dry land, as
agai nst the Reference Court’s award of sum of Rs. 16,950/ -
and Rs. 9,975/- respectively, when the matter had conme up
for admission, since a batch of the matters was then
pendi ng, notice was ordered in these matters also and the
same was directed to be tagged wth them Since the batch
has been di sposed of by order dated January 27, 1995 in C A
arising out of SLP [C] Nos. 11963-70/96, this Court while
affirmng the conpensation awarded by the H-gh Court
nodi fied the judgnent and decree to the extent of awarding
benefits of enhanced solatium and interest wunder the
Amendnment Act 68 of 1984. The Court instead granted sol atium
at 15 per cent and interest at 6 per cent on the enhanced

conpensation fromthe date of taking possession till date of
paynment or deposit, whichever is earlier. |In these cases,
since the award of the Reference Court itself is of Cctober
23, 1982, i.e., after the Anendnent Act was introduced, the

respondents are entitled to the benefits of the enhanced
solatium and interest as granted by the H gh Court.
The appeal s are accordingly dism ssed. No costs.




